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Tmafafa vistted Gto M  to Gujarct

•077, SHRI P. G. MAVALANKAR. 
Will the Minister of TOXJRISM AND 
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that Hons 
are available in the Gir Forests In 
GuJwat 0oly and nowhere  else in 
India and Asia;

(b) if so, the total population ot 
lion* at present in the Gir forests;

(e)  the number of foreign tourists 
who visited the Gir lions during the 
years, 1972, 1973 and 1974;

(d) the special steps taken and the 
travelling facilities offered to touxists 
both foreign and Indian to visit the 
said Gir lions sanctuary; and

(e) whether further improvement is 
being considered ar<d implemented and 
if so, the broad detail 1 thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION  (SHRI SUREN. 
DER PAL SINGH): (a) The only 
place in Asia where lions are avail­
able in natural habitat is Gir Forest 
in Gujarat.

(b) The total population of Lions 
at present in Gir Forest is reported 
to be one hundred and eighty.

(c) The number of foreign tourists 
Who visited Gir Lions in 1972, 1973 
and 1974 it 376; 623; and 204 respec­
tively.

(d) and (e). The  Department of 
Tourista has taken up construction of 
a Forest Lodge  (Rest House) at 
Sasangir  at  an  estimated cost of 
Rs. 13.11 lakhs. The project is likely 
to be completed during the current 
year. The Department of Tourism 
has also provided two mini-buses at a 
cost of Rs. 0.80 lakh, fitted with public 
address system and special features 
for viewing and photography of Wild 
Life within the sanctuary.

Xa the Fifth Five Tear Plan for 
Towekm schemes water State sector, 
an outlay of Rs. 30.00 lakhs has been 
proposed lor Sasangir, Veraval and 
Potftaftfar complex.

12 hrs.

RE:  ADJOURNMENT MOTIONS
(Query')

SHRI JYOTIRMOY  BOSU  (Dia­
mond  Harbour):  Sir, I move an
adjournment motion.  After listening 
to Shri Brahznananda Reddy yester­
day, we found  that  none  of our 
questions which Mr. Reddy pretend­
ed to reply, were answered.  They 
remained unanswered. Sir, you must 
be aware of the fact that in Novem­
ber tiie Food Minister said that in 
Gujarat rains have come (Interrup­
tions').

MR.  SPEAKER:  Yesterday  we
gave three hours to discuss this issue. 
That  was  why  Calling Attention 
motion was allowed.

SHRI JYOTIRMOY BOSU: No, no. 
That was not allowed. Let me make 
a submission.  In all the national 
dailies advertisements had come about 
the huge  cost  for  removing the 
sufferings in Gujarat But in no areas 
of Gujarat in 1950 the Government 
had ever declared famine, scarcity 
conditions or drought. Sir, coming to 
emergency, I have gone through the 
proclamation  this  meaning. The 
emergency was clamped in December 
1971 (Interruptions).

MR. SPEAKER:  Order.

SHRI JYOTIRMOY BOSU:  They
may be depending on our meagre sire 
in the House because they wanted to 
take political advantage just because 
they are in power.  Sir, I want to 
make certain submissions and I would 
like you to admit my adjournment 
motion because the situation in the 
country is very very explosive and 
Mr. Desai, when I saw last night, has 
become much weaker and we cannot 
possibly tafce any risk in regard to 
his life.  Therefore, Sir, it is neces­
sary that the  matter  is  debated 
immediately,
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«tt *p% «r» ?r«P?rr |  i  «rf£r to

«f# h'PTT,  ̂  for *rgt *mrr <rir s*ft

<r* f̂ r srinrĉ: 5r
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SHRI  PRIYA  RANJAN  DAS 
MUNSI  (Cakutta-South):  When
Ajoy Mukerjee was fasting in Weft 
Bengal, they did not support him at 
that time  Now that it is serving 
their? ‘political interests, thfly are 
supporting Shri Desai )n his last
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SHKI  PRIYA  RAJAN  DAS 
MUNSI;  At one time, they fast for 
dissolution of the Assembly, now he 
Is lasting for elections. What is this 
fast?.. (Interruptions?.
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SHRI SHYAMNANDAN  MISHRA 
(Begusarai):  Certain specific, solemn
and definite assurances had been given 
to the House by one Minister after 
another.  The hon. Home Minister 
ha<} made a statement that soon aft' r 
the delimitation of constituencies and 
preparation of the electoral rolls, the 
elections would be held in Gujarat. 
Similarly, the hon. Financo Minister 
had mad® a statement to the same 
effect.  Later,  some  other  state­
ments also came.  Now ! ask you, 
what is the duty of this House in this 
matter and what is the duly of the 
chair in this matter?

We have been told so many times 
that a demand for the dissolution of 
the Assembly is a fascist demand; it 
is an anti-democratic and reactionary 
demand. Is the demand for elections 
to the Assembly also antidemocratic 
and reactionary? The conduct  of 
elections is a central responsibility 
and it Is the Parliament of India 
which is concerned with it.

SIR. SPEAKER:  You have raised
this question not once but a number 
of times.  You are repeating it.

mm  SHYAMNANDAN MISHRA: 
Constitution is being throttled. 

This If cam subject with which the

House must  concern itself very 
seriously. I submit that the adjourn­
ment motion tabled by my hon. friend 
is quite in order and it must be taken 
up.

MR. SPEAKER:  On this question
of elections, I had definitely told you 
that it is a continuing matter. You 
had discussion on it not once or 
twice but thrice.  Yesterday in the 
calling attention the subject was also 
the same. I cannot allow an adjourn* 
ment motion over a matter which 
has not suddenly sprung up.  The 
•adjournment motion has its own pro­
cedure and rules.  I did not admit 
it.  You were given an opportunity 
to raise this matter yesterday.  It 
was not like any ordinary  calling 
attention.  The House devoted not

* half an hour or 45 minutes but three 
hours to it.

SHRI VASANT  SATHE (Akoht):
I had accommodated them by agree- 
ing to the postponement of my short 
notice question.  Now they want a 
further discussion.

(arm) :
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MR. SPEAKER:  All matters can­
not be raised through an adjournment 
motion.  There are a hundred and 
other ways of discussing it.
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t wt vtt vtfâr  qx rt»R #in

i w «nf % <rror

pr̂ fiwrl  «nr*r% ir| m 
wror 'dMf̂nn fatrr i wf̂r tr®ror 

*nf̂r, ̂ r  «rnr «twfv̂r *pt 

irNiT̂frh ̂ftt̂f 184 % ?rp 

fen % wfT nr? ̂ wsr ̂sjsr a(ftfâ 
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SHBI JYOTIHMOY  BOSU:  You
have yourself observed that an ad­
journment motion is admissible sub­
ject to certain rules. What does the 
rule say? We maintain that we are 
fully within the rules.

MR. SPEAKER:  Alter seeing the
rules, 1 have given my ruling.

SHRI JYOTIHMOY BOSU:  Rule
56 says:

‘"Subject  to  the provisions ot 
these rules, a motion lor an ad­
journment ol the business oI the 
House for the purpose of discussing 
a definite matter or urgent public 
importance may be made with the 
consent of the Speaker*.

Rule 57 deals with the method of 
giving notice.  Rule  58 refers to 
restrictions on right to make motion. 
Sub-rules (1) to (ill) read:

|“(i) not more than  one such 
motion shall be made at the same 
sitting;

(ii) not more than one matter 
shall be discussed  on  the same 
motion;

(iii) the motion shall be restrict­
ed to « specific matter of recent 
ocmrmmf*

Wmt belter ewe can die Hotae get 
for «n edjoumment motion?
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MR. SPEAKER:  When  did this
.patter occur? Did it suddenly spring 
up? It is a continuing matter, as you 
have yourself said a number of times.

aai  He. Adj. Motions  CHAITRA 21,

SHRI VA8ANT BATHE: Just now 
Mr. Madhu Limaye pointed out that 
he has asked for a discussion under 
rule' 184. Rule 186 (vi) says speci­
fically:

‘It shall not revive discussion of 
a matter which has been discussed 
in the same session:"

We have for four hours discussed 
this whole matter yesterday.  Five 
persons asked questions and the Home 
Minister gave replies.  It is a sub­
jective  matter  whether they are 
satisfied or not. They can always say 
they  are  not  satisfied.  Will that 
become then a matter for an adjourn­
ment motion or for a further discus­
sion?

Therefore, I would submit that in 
substance the same matter was dis­
cussed threadbare yesterday for four 
hours.  Nothing has happened since 
then which has acquired urgency. 
Morarjibhai's life is as dear to us as 
to anyone else, but it is not we who 
are responsible or the Government 
for his fast.  The Prime Minister’s 
letter in reply to Morarjibhai has in­
dicated that the elections could be 
held immediately after the monsoon 
in September, the reasons have been 
given. Heavens are not going to fall 
in two or three months. Morajibhai 
himself had stated in this House that 
for administrative reasons May and 
June are not appropriate months for 
any elections.  Therefore, I submit 
that there is absolutely no justifica­
tion.
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I am reading out on page 32 of the 
Rules of Procedure. It says;

‘The motion shall not revive dis­
cussion on a matter which has been 
discussed in the same session/'
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may, with the permission of the 
Speaker, ask a question.’*
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(Interruptions)

SHRI  P.  K. DEO CKalahandi): 
Mr. Sathe, who happens to be a mem­
ber in the panel of Chairmen, is try­
ing to misguide the House by saying 
that there was a discussion on the 
very subject.  But he should know 
it very well that it was a Calling 
Attention Motion and only five per­
sons were permitted to put soma 
questions.

The situation has become so grave 
that Government has gone back on 
their words  and  Shri  Morarjibhai 
had to take the extreme step of an 
Indefinite test. I attended the prayer 
meeting last evening.  His condition 
is so bad that it is a matter of concern 
to the entire country when such an 
extreme step is being taken. Instead 
of showing; sympathy to the cause for
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which Shri Morarjibhai is undergoing 
this suffering, I am surprised how my 
friends  on  the  Congress benches 
opposed the discussion on a matter of 
such vital importance. If you do not 
want to permit adjournment motions 
—it is a fit case for an adjournment 
motion, because of the Government’s 
failure to implement the very pledge 
that they had given on the Floor of 
this House on more than one occasions. 
If it is not possible, at least, there 
should be * threadbare discussion on 
the situation that has been created 
out of Mr. Morarjibhai’s fast. Other­
wise, we do not want t) be a party 
to the calculated murder of Morarji- 
bhai___(Interruptions).

SHRI N. K. P. SALVE (Betul):  I
want to appeal to the good sense and 
the conscience of the Opposition Mem­
bers upon an assumption that they 
are interested not in discussion but m 
saving the life of Mr. Morarjibhai. 
If it is true, if my assumption is 
correct, the first question that will 
arise is is any discusion going to 
solve the problem. There is going to 
be more acrimony and there is going 
to be more confrontration.  But if 
they are interested that his precious 
life is saved, then my submission to 
them through you is that let them 
agree without any discussion for a 
unanimous resolution requesting Mr. 
Morarjibhai.... (Interruptions).  Sit 
down, sit down....

MR. SPEAKER:  Order please.

SHRI N. K. P. SALVE: I am sorry. 
Let the House decide without any 
discussion to pass a unanimous resolu­
tion requesting Mr. Morarjibhai to 
abandon his fast  (Interruptions) 
After he has abandoned his fast, the 
question of elections can always be 
discussed. (Interruptions)  If  they 
think that we would be intimidated 
into a surrender for a political deci­
sion, they are absolutely.......(Inter-
ruptions).  If they are keen about 
saving his life (Interruptions), .his life 
can be saved, if he abandons his fast 
(Interruptions).

MR. SPEAKER:  He id on a point 
of order.

PROF.  MADHU  DANDAVATE 
(Rajapur):  I want to raise a point
of order. That is in connection with 
184 as well as an adjournment motion. 
Just now Hon. Member Shri Sathe 
has raised an objection regarding dis­
cussion under rule 184, quoting rule 
186 (vi), but he has wrongly quoted 
the rules.  In rule 186 (vi) it is 
stated i ,

“It shall not revive discussion of 
a matter which has been discussed 
in the same session.*'

I wish to bring to your notice one 
important constitutional aspect of this 
matter and also a point of procedure 
in this House.

Calling Attention Notice is not at 
all a discussion on a matter of urgent 
public importance. If you go through 
the procedure, you  will  find that 
when a Calling Attention Notice is 
tabled, only the Minister’s attention 
is drawn.  Only questions are asked 
and he tries to reply to the questions.

Let me quote a precedent.  I am 
not at all raising political issues.  I 
am speaking about the legality of the 
matter.  When a Calling Attention 
was tabled and when we found that 
the replies were not satisfactory, on 
the same matter under rule 184 notice 
was given and admitted and an ad­
journment motion was moved and it 
was admitted.  Shri S. M. Banerjee 
had  tabled  on  one  occasion  an 
adjournment motion on prices. On a 
later occasion on the same issue the 
same matter was discussed through 
a Calling Attention Notice. On that 
occasion you had given a ruling that 
though this matter had been discussed 
through a Calling Attention, it was an 
urgent matter and you asked Shri 
Banerjee to seek the permission of 
the House. Tbe motion was admitted 
and there was a discussion on the 
adjournment motion*
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in rule 184 also Hie provision is 
very specific. *W« are not reviving 
a discussion on a matter which was 
discussed.  Catling Attention Notice 
only means that questions are posed 
and replies given. Those replies too 
were not satisfactory and therefore 
fhis House and all Members of the 
Bouse are perfectly within their rights 
to table fin adjournment motion as 
well as a motion under rule 184. On 
the ground of legality you cannot set 
aside the matter.

The issues which Shri Sathe raised 
are completely extraneous, and as far 
as Shri Salve is concerned, he has 
not at all raised a point of order. He 
is only making an  appeal to the 
Opposition Members.  That can be
considered separately.  The issue of 
legality has to be discussed only in 
terms of the rule.

SHRI VASANT SATHE:  Rule 194
specifically mentions “‘discussion on 
a matter of urgent public importance". 
He is factually wrong when he says 
that it is not a discussion.

PROF. MADHU DANDAVATE: My 
contention is that Calling Attention 
is not a discussion of matter and I 
have quoted the rules.

SHRI H. K. L. BETAGAT  (East 
Delhi):  The interpretation given by
Prof. Dandavate to the expression 
“discussion**, with the utmost respect, 
is totally wrong. A matter may be 
discussed in various forms in the form 
at an adjournment motion, Calling 
Attention etc.  So, his interpretation 
of the rules is wrong.

Secondly, the matter was discussed 
substantially yesterday.  Thirdly, all 
of us have pledged our allegiance to 
Hie Constitution. When Shri Indulal 
Yajnik went on a fast in connection 
with the Maha Gujarat Movement, 
Shri Morsrji Desai said that it was an 
unconstitutional  fast.  When  Shri 
Senapati Bapat went on a fast, he 
•aid the samething. X am only sorry 
that the opposition sire trying to take 
undue  advantage.  They  should 
rathfcr persuade Shri Morarji Desai 
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to give up the fast They are trying 
to create conditions of difficulty and 
to gain political capital.

SHRI P. G. MAVALANKAR: The 
reason why I gave notice of an ad­
journment motion on the question of 
Government's failure to give a firm 
commitment,  on  holding  elections 
immediately in Gujarat is this. You 
have been saying that this is a matter 
which is continuing, because we had 
discussed this matter at the time of 
Gujarat Budget, imposition of Presi­
dent’s rule, etc. But my point is that 
the  matter  has  changed its com­
plexion because  of  the  fast unto 
death by Shri  Morarji Desai.  We 
have not discussed that matter.  In 
February and March when the matter 
came up, Shri Morarji Desai’s fast 
was not there.

Secondly, m this very House, in the 
recent months and years, you yourself 
have been good enough to  permit 
introduction and moving of Adjourn, 
ment Motions.  On  rising  prices, 
there was a call-attention, but in the 
{same Session you also ullowed an 
Adjournment Motion on rising prices 
even though it  was  a  continuing 
matter because you rightly saw that 
the people in the country felt the 
pangs on account of rising prices and, 
therefore, you thought that an urgent 
discussion was called for. Similarly, 
because of the changed situation and 
also  because  urgency  has been 
brought into this by Shri Morarji 
Desai’s fast unto death, I submit, it 
is a fit subject for an Adjournment 
Motion.

There is also another aspect.  If 
you were present in the House yester­
day, you would have seen that the 
Home Minister failed to give replies 
to my several questions at all; it was 
not even a question of replies being 
unsatisfactory; he did not give replies 
at all! At one point of time, when 
his own party-man, Mr. Naik, asked 
two or three questions, the  Home 
Minister got up and said that he 
forgot Shri Naik’s  questions!  He 
did not even note down Shri Naik's
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questions. That was his attentiveness! 
Yesterday I had raised a series of 
questions. Not only were the answers 
not satisfactory, but there were no 
answers.  What are we to do, then, 
if no answers are given?

Moreover, yesterday it was only a 
call-attention. Today we want a dis­
cussion.  Mr. Sathe was saying that 
the Heavens would not fall if the 
elections were  held  after a few 
months.  The Heavens will not also 
fall if you hold the elections before 
the monsoon.  But the Heavens will 
fall, Shri Morarji Desai’s life will 
certainly fall, if you do not hold 
elections in Gujarat immediately, that 
is, before the monsoon.

Mr. Salve wants  us to  pass  a 
Resolution  unanimously.  Such  a 
Resolution is possible only if there 
is understanding  and  goodwill for 
elections to be held in Gujarat at an 
early date.

Therefore, I feel, Sir, that a discus­
sion on this is a must

SHRI MOHAN DHARIA (Poona): 
Mr. Speaker, Sir, I am here to parti­
cipate on the point of order raised 
by Mr. Madhu Limaye and on the 
demand for a discussion under rule 
184.

With due respect to my colleague, 
Mr. Sathe, I do not agree that, when 
call-attention takes place, it is a dis­
cussion at all, because rule 197(2) 
says very clearly that there shall be 
no debate. Therefore, when there is 
no debate, Row could there be a dis­
cussion?  When a senior member of 
this House, when a senior leader of 
the country, is on fast and when his 
health is deteriorating -ivery day, is 
it not the paramount duty of this 
House to have a very serious discus­
sion?  I was present here for most 
of the time yesterday and with due 
respect I must say that the replies 
from the Home Minister were not at 
all satisfactory....

Dr. KAILAS (Bombay South):,On 
a point of order. How is ft relevant 
kwi«? How you  allow  Slrf
(Interruptions),

SHRI  MOHAN  DHARIA:  Mr.
Speaker, Sir, I would like to make 
it very clear that as an hon. Member 
of this House, I have every right to 
participate in the debates and dis­
cussions and nobogy can  cow me 
down.... (Interruptions) My submit* 
sion is that this is an urgent matter 
of importance.  This House has not 
'held any discussion so far and if that 
demand has come from Shri Madhu 
Limaye, I would like to support that 
demand. It is the duty of the Gov­
ernment to allow this discussion on 
this very serious matter of impor­
tance.  This will be mv submission. 
When the notice or motion has been 
given to you, you should kindly con­
sider that sympathetically. We can- 
Jnot tolerate that this House is not 
discussing over the life of a Member 
who is so important in the country. 
For what are we here in this Parlia­
ment?  By not allowing the discus­
sion, we shall be lowering down the 
dignity and prestige of this House.. 
(Interruptions).

SHRI K. LAKKAPPA (Tumkur): 
A debate has already taken place on 
this matter. There need not be any 
discussion now.  It is not in public 
interest. It is a politically motivated 
move and they are exploiting the 
situation.... (Interruptions).

vfr srvr *uro  :  (w*r): 

*rarw Jitter, Sro  wrow i vr shr

fc i

irrr srrar if f% ̂r*r *n|

fap̂TT  f fa far* i84%*r**pfar

*TT Sfiff I m  197

% SRPT9T  IPFT *T VTfW nSnv

tPc fir ftrorar "tt **p̂rf f*r inc 

| i  *nra%r mttfi  m   &

fPSr  VlffHV Q&pi iftfsw ht% if

«W|r
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v* T*m mb <tx fvpRH f*m 
wtsIt 1  ̂ «rerfN'?r

# sw 1 $f*Fr *?r «nrm

5T̂f *tftt i  «r?r  fwrr far 

viffcrc v?vr iftfefr ̂ rr ’snrf̂r t

?r~w nfyirt er̂ff «rrT% wi 

3ft wr8f  *ft, 5  sftr ’pnrwr «tpt

*TTf«e SfTCJfT T̂̂TT g I  # *T*FT ft 

«HT4flTT̂  ̂«3T<T «FTT 735T f> :

“SHRI  PILOO  MODY:  Every
conceivable form of notice has been 
given to you.

MR.  SPEAKER:  In regard to
adjournment motion,  I gave the 
reasons for that. You should work 
out a way. Yesterday, you had nine 
hours. To-day let us do some other 
businees.  I  am not against any 
reasonable solution that could be 
found within the procedures. I do 
not debar expression of your opinion 
in this House. After all, I am also 
bound by certain things. Anything 
done  to-day  may be  quoted
tomorrow. You will never spare me 
even if there is a little bit sli£e thit> 
side sometimes.  I assure you that 
this is not the intention at all. You 
can raise it under Rule 377.
I have no objection.”

TO <TC «rr b fa*  ^T-

$  spr̂r f *

“SHRI PILOO MODY:  Then, I
take it that you will work it out 
with us as to how it should be 
brought up.*’

f*r% «rre srwrer f̂fcnr

far  vrf»Fr  sfrtẑr % ŝqr 3r 

ftWT mb,  fare* ftwr m

i*r irdfpr *tfew

fmr mbm i

fater *ni | fa to* % Snpc 

m  faftr 5f  <rfoifcr  f*r

11 TOff vr  f  t, «rtr

r̂f%nr

11 yafafr % 1$ mmm ft> faw*r
184 % ?75?PTrr VT ’TT ftf ftortHW

M 3PWW $ I

*sft *ftn'<qn r̂rf 

ft ft  r 11  wrapfl ft msri $ 
*fr srt  srfa; ̂  HTsfr

T| I I  frdHt  S?T  % bm
V'fft ITRTOT *R¥R TK faST ̂ PT 3 fa 

«PT S P F T T  A R T  T |  t   I  ( W )   .  •  .

bn  ft f% tr̂fnqrer

5r sftr ̂  in̂nr *r  ̂ mf<d

«FT fmirTT $ f% *4 ftlTKsft bmf ¥FOf i" 

sTRT°r ^ tflr

stt̂: %fti  Uwm mb  1 

f?*r ̂  f»r% fMr ̂ rr f t  w

q r   f ̂ F F T D R   ̂   J T H T T T   ? f t T   ̂T T

sftr  *v̂[t 5%*rr 1

bn  ŵfiTSR ? % T̂ r  5ft

5T0r  f, «rnr  ̂  ^

ser̂ r % str qr  ? 1

SHRI K. S CHAVDA (Patan): The 
indefinite fast of Shri Morarii Bhai 
Desai is the supreme expression of 
the firm determination of the people 
of Gujarat . . .

SHRI SHYAMNANDAN MISHRA: 
And also of the country.

SHRI K. S. CHAVDA:  Yes. also
of the country.

SOME HON. MEMBERS: Question.

SHRI K. S. CHAVDA: On the 6th 
of March, Shri Morarji Bhai led a 
peaceful and silent procession from 
Sirdar Congress Bhavan to the Raj 
Bhavan and presented to the Governor 
the mandate of the people of Gujarat 
asking for an early election to the 
Legislative  Assembly before the 
monsoon. Is it not the duty of this 
hon. House to tell this Government to 
hold tbe election before the monsoon 
sets in . . .
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SHRI  BHACPWAT  JHA  AZAD 
(Bhagalpur):  Why not in Septem­
ber?

SHRI K. S. CHAVDA:  It is very
right that hon. Shri Madhu Limayeji’s 
motion should be taken for considera­
tion. Xf necessary, please suspend the 
rule and take up the motion of Shri 
Madhu Limayeji for discussion

SHRI  VASANT  SATHE:  What
will you achieve thereby?

SHRI PILLOO MODY (Godhra):
I am rather surprised at the acrimo­
nious nature of even the statements 
that are being made at the moment.
I am also surprised at the arguments 
that are being advanced  and when 
you say this indefinite fast by Shri 
Morarji Desal is a continuing affair..

Hit SPEAKERr  No, no

SHRI PILOO MODY:  It does not
make any sense to me....

MR. SPEAKER:  Please don't put
such wordg into my mouth. It was 
about election.

SHRI PILOT MODY: Is it intend­
ed to mean, therefore, that once his 
fast overtakes him, that is a fit 
moment  to  have  an adjournment 
motion? We are passing through a 
very grave situation and I want you 
to be apprised  of the sentiments, 
certainly of the people in Opposition, 
who find this Government using the 
Constitution,  Governmental  power, 
independent institutions of democracy 
like the Chief Election Commission 
an£ others to usurp all powers. The 
fundamental reasons why these things 
sure happening, that is elections being 
held only at the free will of the Gov­
ernment; the emergency being con­
tinued till one imagines that it would 
be abnormal in India to live in a 
state of peace and tranquility, that 
we must continue for majority of our 
lives to live in a state of emergency; 
draconian powers arbitrarily exercised 
by Government;  every  conceivable 
eort of dadagiri, for the suspension of 
democritic norms and standards; and.

the facile «rgunsemt« that you hear m 
the floor of this House, when grave 
issues are concerned, a* if Morarji was 
going on fast *w a matter of political 
blackmail!  (Interruptions)

A man goes on a fast as a matter of
extreme conscience and only when ha 
finds that all other avenues have been 
exhausted.

AN HON. MEMBER: They are not.

SHRI PILOO MODY:  If you go
through the records, the records of 
Parliament, you will find that every 
assurance has been given by this 
Government that we will hold elec­
tions  They have been lulling us 
into a slumber and we have been 
believing that they  were  genuine 
about the assurances that they gave. 
At  one  time Polling Officers and 
Returning  Officers  were  appointed 
and gazetted and all of a sudden 
Government decided that they would 
lot hold elections. These are purely 
oolitical  reasons.  This  is  not  a 
motivated change  It is a reality and 
they know it  When a thing and 
situation like this develops, we have 
no other recourse  Unfortunately, I 
have no control over what Mr. Morarji 
Desai does. If I can, I would like to 
do everything to save his life.  At 
the same time the responsibility of 
it devolves  also  on  the so-called 
leader  of  the  House—the  Prime 
Minister of this country.  There Is 
no other argument  After all...

MR SPEAKER:  Kindly conclude.
You rose on a point of order but you 
are making it a regular speech.

SHRI  PILOO  MODY;  If Mr. 
Morarji Desai can be persuaded to 
give up his fast, surely the Prime 
Minister can be persuaded to hold 
an election  So far as the question 
of persuation is concerned we ar« a 
handful of people, we will persuade 
Shri Morarji Desai, but what about 
this herd, why don't they persuade 
their own so-called leader?

MR SPEAKER:  I am not going
to allow any further point

I Utetemcptfon*}



433  &*<  Motion*  CHA1TRA 21, 1997 (SAKA)  He. Adj. Motions 234

SHH1 PILOO MODY:  Kindly do
not look at this book. Kindly do not 
read and re-read and quote and re­
wrote the rules. Kindly appreciate 
that there is  a sentiment of the 
people involved and, therefore, per­
mit discussion in this highest forum 
ot this country and admit the motions 
that have been tabled.

SHRI JYOTIHMOY BOSU; I want 
to say that the rules are clear on the 
subject.  If they in their ignorance 
describe a Call Attention as a Debate, 
X am helpless, because debating is 
prohibited in a Call Attention Motion. 
Yesterday 1 could  not  participate 
because my name did not get a place 
In the ballot and as per rules I could 
not take  part.  Everybody in the 
House and every party would like to 
say something on this.  So, kindly 
admit this Motion which 1 have given.

SHRI SAMAR GUHA (Contai):  I
have to make a submission to you 
without entering into  the  techni­
calities and it is this; on the one side 
Shri Morarji Desai has undertaken 
this fast on the basis of certain prin­
ciples and on the basis of the mandate 
given  by  the people; and on the 
other side Government considers that 
it is nothing but political blackmail 
to exert political pressure; but the 
fact remains that the life of Mr. 
Morarji Desai is in danger. This 
House knows that when Morarji Bhai 
takes a decision like this it will be 
wry difficult to ask him to revoke 
it.  But God forbid, if any mishap 
takes place, what will be the reper­
cussion in the country?  How many 
lives will be lost?  I am sure you 
sane conscious of it. Government may 
not feel that any discussion should 
be held, but this is a matter within 
your competence, Mr. Speaker, and 
you can permit a discussion to take 
place. 'Perhaps that will enable us 
to find some way out of the tragedy 
which we may face.

If any mishap takes place unfor­
tunately that will not remain con­
fined to Shri Morarji Desai only but
II wm mgult *he entire nation which

may lead to blood shed in the country, 
which we should try to avoid.

SHRI S. J1 BANERJEU (Kanpur): 
When this question came up yester­
day you said you will permit this 
matter to be raised under Rule 377 
and Shri Indrajit Gupta, the leader 
of our group, immediately said that 
this sRbuld not be reduced to Rule 
377.  There are two issues involved. 
One is the early elections in Gujarat 
and the other is the withdrawal of 
the emergency.  These are the two 
issues.  Both these  are  important 
matters.  Whether hunger-strike is 
necessary or not is a different ques­
tion. But the pofnt is this. We also 
gave our names.  Our names could 
not find a place in the ballot and so 
we could not participate in the dis­
cussion.  So, what I most humbly 
request you is that we should have 
discussion on  these matters.  This 
discussion should be allowed.

SHRI SEZHIYAN (Kumbakonam): 
This is an important matter.  And, 
it is irrelevant there to refer to 
Calling Attention we had  yesterday, 
irrespective of the fact whether it 
went on for 2 hours or 3 hours, and 
the duration of that particular item 
does not circumscribe the merits of 
the present request for a full dis­
cussion.

It was only a Calling Attention 
and only five members were allowed 
to put questions and the Minister 
gave his reply. That cannot replace 
a  fullfledged  discussion  that  we 
require. The hon. Members from the 
other side also spoke with concern 
about  Shri  Morarji  Desai's  fast; 
everyone of us is equally concerned. 
We have also suggested that we 
should pass a unanimous Resolution 
requesting Shri Desai to give up his 
fast. They can do this. And all of 
us would be glad about that.  My 
point is much more deeper. The fast 
undertaken by Shri Desai was as a 
consequence of the failure on the part 
of Government in not holding the 
elections in a free atmosphere with­
out lifting the emergency etc. It is



K«. Adj. Motions  APRIL 11, 1978  fee. Adj. Motions  *3*

[Shri Sezhiyan]

a basic issue before this House and 
the country. Why should an emer­
gency be continued and why no elec­
tions could be conducted in the State 
of Gujarat? This is a basic question 
that we should discuss. It is not only 
a question of ascertaining how many 
are going to vote or not vote but it 
is a question about which we are all 
deeply concerned for the functioning 
of democracy in this country

Therefore, I appeal that we should 
have a full discussion and a fruitful 
and successful conclusion should be 
arrived at so that the fast undertaken 
by Shri Desai can be ended and there 
is successful functioning of democracy 
in this country.

MR. SPEAKER:  Now I  cannot
allow any more as it has already 
taken up more than an hour. I hope 
you will all listen to me from the 
beginning to the end. Sometimes you 
just get up to speak when I have not 
even finished my sentence and then I 
may have to repeat that again. When 
the motions came, firstly I told you 
that as regards the last of Shri 
Desai that could not be a subject 
matter of an adjournment motion 
because it was not the failure of the 
Government simply because a citizen 
of the country had gone on fast 
Secondly, I split it up into two.  It 
may be due to the non-conducting of 
elections or there  may  be  other 
reasons behind this fast. As regards 
holding of elections, it was not a 
matter of immediate or recent occur* 
rence; this was a continuing matter. 
My hon. friend just now mentioned 
that this was discussed a number of 
times and assurances were also given. 
It was not a recent one; it is a con­
tinuing matter and it is not a matter 
of  recent  urgent  importance.  Of 
course, it is not a recent occurrence. 
We have provided for in our rules 
according to which a discussion is 
allowed.  You may study the rules. 
You must have done it There it a 
discussion under Rule 377. Will all Of

you keep patience? Did I not Ulrten to 
you all when you were making your 
fujbmissions?  Can’t you have tha 
patience of listening to what 1 cay? 
Otherwise I may have to go on 
repeating it.  Just  now  somebody 
suggested a discussion under Rule ̂77. 
I allowed a Calling Attention, Novr 
you all want a full discussion.  All 
of you must have gone through the 
procedures or principles involved in 
all these matters.  The procedure is 
that once the matter is discussed, it 
cannot "be raised again. Once oppor­
tunities were given.  Now a point 
was raised by the hon Members that 
this matter can be discussed  I can 
only sny this that you had many 
opportunities to raise it by way of 
questions, calling attention and under 
Rule 377  A point was rmsed bv Shri 
Sathe that this matter can be raised 
by a Calling attention notice.  I 
allowed that  I have not admitted 
the adjournment motionv  And I 
have been repeating it that I cannot 
admit the adjournment motions That 
was why I allowed the railing atten­
tion  Now, the rule was quoted that 
a discussion has already taken place 
on that and, therefore, it cannot be 
discusser again  Unfortunately, I do 
not agree- with that point of order 
because the Calling Attention motion 
is not a discussion in the sense that 
it should debar a 'h&cussion in  the 
whole House  Calling Attention is a 
discussion in a limited way and it 
can solve limited questions.  If the 
opinion of the whole House is sought 
then I must say that a limited dis- 
succion cannot replace a lull discus­
sion. So, I do not debar a discussion 
but it is circumscribed under proce­
dures. Mr. Mody said do not care for 
this little book.  I wish I could not 
care for it and allow you to have 
your own way.  But sometimes you 
show me the book also. You promise 
that you will not show the book on 
other matters also and then X wiO 
also not show the book.

13 hr*.

SHRI PILOO MODY: Agreed
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MR. SPEAKER: You make others 
agree also. This little book is useful 
for some persons at one time end is 
against some other persons *t another 
time. So, this little book is a terrible 
thing which binds the Speaker within 
certain limits. I do not debar a dis­
cussion under 164. I do not know for 
how many days this fast may last. 
It may  end  today.  But I would 
request you that it should not be my 
trial everyday. Kindly see I am also 
a human being. Ingenuity knows no 
bounds. But it should not mean that 
it should be my trial everyday.

SHRI SHYAMNANDAN MISHKA: 
We are al] under trial.

SHRI PILOO MODY:  All the
human material in  this  House is 
under trial including you.

MR. SPEAKER:  But Speaker is
one and you are five hundred and 
twenty four.

SHRI SHYAMNANDAN MISHRA: 
One of your wards is on fast. Have 
you cared to see him?

MR. SPEAKER:  I do not think
that it is the spirit behind me when 
you keep me busy from morning till 
evening.  There  is  no  limit  of 
Ingenuity.  These gentlemen do not 
allow me any time to leave the House 
and you asR̂hese questions. I have 
full regards for Shri Morarjibhai. I 
spoke in this" House. I wish him long 
life. These are formal things. If you 
do not agree, what will I do there? 
I will only say that I have just come 
here to see you.  Shri Morarji and 
yourself must know that so long as 
you keep me bound down in this 
House from morning till evening 
what can I do. I allow this discus­
sion.  The time is provided in the 
rules.  It is for the Minister for 
Parliamentary Affairs to tell the time.

As for the motions—the  motions 
cam* in this order—I had one motion 
uhder 184 fnmt Shri Bosu. That 
came on the 7th. I think it is going 
tft be published. Then, today’s is

from Shri Madhu Limaye. Both are 
identical and they are admitted.

SHRI JYOTIRMOY BOSU:  When
do we discuss?

MR.  SPEAKER;  Any time.  Of 
course, there, I am bound and I have 
no free will. The rules provide that 
Government  should  announce the 
time.

«ft SRFSf fâv-0  vnptaft :

I 1 *r?r snrr 

cft̂r for wr»r i sf *rrosrr

srfcT & ssfa* $*r  ^

qrcprr =sr̂r | 1 %

fair fr q-gTOTfc TffrH 

srrr hTsft qft 1

WWW : §cHl %p5

P̂T I, SRTT  r̂f  I

TO  Tfaft I
\

sft xism  wrafrf, : stpt

5̂ 1

MR. SPEAKER:  It is for the
Minister. I will ask him.

13.06 hrs.

PAPERS LAID ON THE TABLE

Notification under  Customs  Act, 
Central Excise Rules and  Gujarat 

Sales Tax Act

THE MINISTER OF STATE  IN 
THE MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): 
I beg to lay on the Table—

(1)  A copy each of the following 
Notifications (Hindi and English ver­
sions) under section 159 of the Cus­
toms Act, 1962:—

(i) G.S.B. 378 published in Ga­
zette of India dated the 22nd


